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Writ Petition(s)(Civil) No(s).31/2018
SUJIT NAIR & ORS. Petitioner(s)
VERSUS

HIGH COURT OF KERALA & ORS. Respondent(s)
(with application for stay)

Date : 04-10-2018 This petition was called on for hearing today.

CORAM
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Mr. K.Rajeev, AOR
Mr. Bijo Mathew Joy, Adv.

Mr. Harshad V.Hameed, AOR
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UPON hearing the counsel the Court made the following
ORDER

After hearing the learned counsel for the parties, we
are of the opinion that the High Court was justified in
making 66 appointments pursuant to the advertisement issued
in the year 2013. As the incumbents were selected and
sent for training and were actually paid stipend also, they
could not have been denied the appointment due to delay on
the part of the State Government of Kerala in creating the
posts of Gram Nyayalayas due to which, some embargo had
arisen. However, that has been taken care of by rightly
appointing 66 candidates. However, 1list should not be
operated any more.

At the same time, it was submitted that there was
some error 1in calculation with respect to the vacancies
which are available and should have been filled by the list

pursuant to the advertisement issued in 2016.



Shri R.Basant, learned senior counsel appearing on
behalf of the respondent High Court has stated that there
is no such error. If any error is pointed out, it will be
open to the petitioners to file their representation. The
same shall be objectively and sympathetically 1looked into
by the Committee of the High Court on administrative side.
In case, any vacancy has been wrongly calculated, let
needful be done.

Accordingly, we find no ground to interfere with the
appointments.

The Writ Petition 1is, accordingly, disposed of.

Pending applications, if any, stand disposed of.

(B.PARVATHI) (JAGDISH CHANDER)
COURT MASTER BRANCH OFFICER
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